
m  Ptpers KARTIKA 25, IW  (SAKA) President's Assent Xo6

fggont Dt Cam tm vran  Cow o w  
(Pairs I amo XI) u n  Oovanooonr 

M M v n m  i n * » n p
A rt <rtWi Chandra: Op behalf  at 

ffrrf Shah I beg to lay on
jgp Sable a «w r  at each of the 
following papers:—

(0  Report of the Coir *»QuIry 
Committee, Parti I and n, 
and

d i) Government Resolution No. 
48-SSKB) (5)/8S dated the 
24th August, 1959. [Placed 
in Library, See No. LT-1849/ 
59].

N om C A T IO IfS  UNDER Esse n tia l  COM­
MODITIES A ct

Out Saitoh Chandra: I beg to lay 
on tiie Table, under sub-section (6) 
of section 3 of the Essential Commo­
dities Act, 1955, a copy of each of the 
following notifications:—

(i) GSR No. 1101 dated the 3rd 
October, 1959;

(id) GSR No. 1102 dated the 3rd 
October, 1959 making'certain 
amendments to the Textile 
(Production by Powerloom) 

Control Order, 1956; and
(iii) GSR No. 1103 dated the 3rd 

October, 1959 making certain 
further amendments to the 
Cotton Textiles (Control) 
Order, 1958. [Placed to 
Library, See No. LT-1850/ 
59].

Statem en t sh o w in g  actio n  t a k e r
OR PROPOSB) TO BZ TAKEN ON CON­
VENTIONS AND RECOMMENDATIONS 
ADOPTED BY XLO AT ITS 41st (1KA1S- 
txboe) Scssnw.
1k» Deputy Minister of Laboar 

( M  Abut A ll): I beg to lay on the 
M b  a copy of Statement showing 
notion taken or proposed to be taken 
by fiie Government of India on the 
Conventions and Recommendations 
adopted by the International Labour 
Conference at its 41st (Maritime) 
Session held at Geneva in A pril-lby, 
MB. “{Placed in Library, See No! LT-

AaaanMami *o I m m u t  D h tp w  
(Cbrkal) S d w

Shri AMd All: I bag to lay «a  the 
Table, under sub-section (4) of sec­
tion flt aC tte Industrial Disputes Act, 
1947, a copy of each o f the following 
Notifications making pertain further 
amendments to the Industrial Dis­
putes (Central) Rides, 1957:—

(i) GSR. Vo. 1151 dated the 17th 
October, 1959, and

(U) GSR No. 1182 dated the 24th 
October, lAffi- fHaced to 

Library See No. LT-1852/59].

AsunmnENfs to Displaced p n m n
(C ou m aM tn  and R m m m -
Ticm) Scuta jm
The Deputy Minister of ItkyUW i-

tion (Shri P. S. Naskar): I beg to re­
lay on the Table, under sub-section
(3) of section 40 of the Displaced 
Persons (Compensation and Rehabi­
litation) Act, 1954, a copy of Notifica­
tion No. GSR. 896 dated the 1st 
August, 1959 making certain further 
amendments to the Displaced Per­
sons (Compensation and Rehabilita­
tion) Rules, 1955. [Placed in Library; 
See No. LT-1535/59].

I beg to lay on the Table, under 
sub-section (3) of section 40 of the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, a copy of 
Notification No. GSR. 1089 dated the 
26th September, 1959 making certain 
further amendment to the Displaced 
Persons (Compensation and Rehabili­
tation) Rules, 1955. {.Placed ts 
Library, See No. LT-1663/59].

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table 
the following four Bilk passed by 
the Bouses of Parliament during the 
last Session and assented to by the 
President since a report was last made




